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' CENTRALADMINISTRATIVETRIBUNAL "
‘ - CALCUTTA BENCH

- No. O.A. 350/01818/2015 - v - Date of order : 14.12.2015

Hon'ble Ms. Jaya Das Gl-upta, Administrative Member

Present : . Honble Mr. Justice G Rajasuria, Judicial Member
PRIYABRATA MAITI & ORS.
VS.

-UNION OF iNDlA& ORS [I\? (S.E. Railway)]

For the Applicant ' , : l\{lr Z. Haque, Counsel
' : I\/~Is N. Das Counsel
For the Respondents | I\/rs G. Ray, Counsel.

ORDE R (Oral)

Per Mr. Justice G. Rajasuria. Judicial Member:

Heard both.

2 This O‘A' has been filed seeking the following reliefs:-

“a) An oidei diréctingT the respondents, each one of them their men,

‘ agent;, staffs, subordinate and associates to forthwith appoint the
applicants/petitioner in suitébie posts in the pay scale on the basis of the.
procedures laid down vide}notification which is be"ing Annexure A4
collectively with immediate effect,

| b) An order directing the respondents, each one of them their mén, .
agénts, ist_affs, .subordinaté and associates to certify'and. transmit_ to this
Hon’ble Tribunal relevant documents pertaining to the present case so tnat
-consciona.bié justiqé méy be administered by directing them to forthwith, |
abpoint the 'a‘pplicants/petitinners in suitable nosts in the pay scale of on the
basis of thé, procedureé laid down vide notificaiibn which.is being annexure
“A-4” colléctively with immedi‘ateb effect;
c) 'C‘oéts of and/or incidental to this gpplication be borne by the -

O

respondents.




E;' : d) Such further and/or 'other order or orders be passed and/or

direction or directions to given, as to|this Hon’ble Tribunal may deem fit and

- proper. |
e) N Leév'e may be grénfed to file this jéint- petition under‘ruie 4(5)(a) of
CAT (P}Qcédure) Rulé, 19._87.”‘ |
| 3. : Ld Céuhéel ‘f.or the appliéant would submit that earlier this CAT Bench
: ;,' Ii ¥ passgd orq_lérs‘ in sifﬁilar m}att.ers éoncerning land losers and the same lorde'r might |
| be passed.
4, | Ld. Couhsel' for t:he respondents could have no objection for passing s’uch :
Vorder.. Hence', we pass the f'ol'lowing orders:-

Railwéy ‘auth'ority ':shall process the case of the applicants within a period
of 3 mbnthS from ihe date -of ,receipt of a copy of this order and4 if they satisfy the

requirements contemplated under- the scheme dated 16.07.2010 appointment |

g  might be giVer_i to them. |
| 5. OAis dispoéed of. No costs.
D
(Jaya Das Gupta) | (G. Rajasuria)
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